STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (INCLUDING FORMER & SITTING) IN THE

VIJAYAWADA, AS ON 02.04.2024

STATE OF ANDHRA PRADESH IN THE COURT OF SPECIAL COURT FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.As.,

B Date and i Date of Date of Stay L Erfpected
Sl. F Sitting/ Offence Maximum i & any by time of
District Name of Court | Case No. Number of 5 filing Framing Present Status P 5
No. Former F.LR Alleged Punishment Charge-sheet Ch Higher |completion
LR, ge-shee arge ,
Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Stay of all further
proceedings
granted by
Imprisonment Honourable High
1 J.M.F.C., Gooty 43?50 . F‘;:[“;er Cflﬁg%g?ggbg Hi Se;%gg’ 258 | % 6 monthsor | 50,085004 Ch;raii;“” Court in Stayed
o T ’ fine or both ’ CRL.P.No.627 /202
0 on 05.10.2020.
NBW is pending
against A6.
Sitting & U/Sec.143, 188, | Imprisonment - .
2 éai:dfré 50,?5018 Former cle27si?gg(’)7 447, 186, 506 for 7 years or 23.09.2009 05.01.2023 For gilffdiflgrlal B 6 months
M.L.As. r/w 149 IPC fine or both
For Trial. Stay of
all further
. proceedings
5 Ananthapuramu JF.CM., ce Sitting 21.07.2007, | U/Sec.353 of Iglf;i‘:;f;e:: a1 (0.5008 | BEBESn granted by T
Rayadurg. 51/2018 M.L.A. Cr. No.35/2007 IPC. i o o Honourable High
ine or both i
Court in
CRL.P.N0.2671/20
18 on 12.03.2020.
For Trial. Stay of
all further
proceedings
iEE Imprisonment granted by
: o | oo | S | moramn | visseawor | G | iomos | asooans | s e | g
fine or both Court in
CRL.P.N0o.2667/
2018 on
12.03.2020.
e § : Imprisonment . .
AJ.F.C.M., Sitting Private U/Sec.500 of For Continuation
5 Dharmavaram. CC 2/2019 M.P. Complaint IPC. fcgniiiagzt;r 12.02.2014 16.06.2023 of Chief of PW1. - 6 months




Sl Sitting/ Deitennd Offence Maximum K Date of :taybif E::ﬁle: toti‘d
: District Name of Court | Case No. g Number of filing Framing Present Status | 200 Y .
No. Former Alleged Punishment Higher |complet:
F.LR. Charge-sheet| Charge 5
Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Imprisonment
J.F.C.M.,, CcC Former 14.04.2014. U/Sec.188 r/w Charges not ;
.08. i - 1
g Kalyana Durgam | 05/2023 M.P. 84/2014 34 of IPC. for6 manthsiar | O303.204% fommed, | POORERending year
fine or both
Interim Stay of all
further
T — Proceedings
7 Spl J.F.C.M., cc Former 23.03.2022. | U/Sec.143,341 | . g mh"n | 24.00.0003. | Charges not |granted by Hon'ble
Ananthapuram | 07/2023 | M.LA. 53/2022 r/w 34 of IPC. | 'OF °montis o SRS framed. High Court in Stayed
fine or both
Crl.P.No.
7854 /2023, dt,
10.10.2023
Spl. J.F.C.M. .
e 19.12.2019 Imprisonment .
P ’ :
8 rol.'ubltmn & ks Fiagmes Cr. No. Hygeclodlal o for 7 years or 09.12.2020 21.06.2023 For Judgment. - 15 dalys Sie
Excise Cases, 08/2023 M.P, 506 of IPC. for disposal.
244 /2019. fine or both
Ananthapuramu
Ananthapuramu
Prl. Judicial :
g Magistrate of cc Former | 12.06.2020, Uiffc'?ioé :' 6?’ IfI: rp;m(;zf;e:: 7092003, | Charges not S““‘AT:; d";’;l e ) L vear
First Class, 15/2023 | M.LA. |Cr. No.269/2020 ’ % ¥ s framed. : ¥
IPC. fine or both pending.
Ananthapuramu
Prl. Judicial i
10 Magistrate of CcC Former 12.06.2020, Ulffc'j‘gvoéjﬁ;{’ Ifmp;ls(:;ﬁe;t 97 02.2023 Charges not |Summons of Al to ) 1 vear
First Class, 16/2023 | M.L.A. |Cr. No.271/2020 i e ol RS- framed. | A4 & A6 Pending. ¥
1PC. fine or both
Ananthapuramu
Prl. Judicial _
11 Magistrate of cC Former 11.06.2020, Uéfffc;4aoé:6?’ ]fr:rp;lsonment 01.04.2023 Charges not SumArrsloar:doi?I e ) 1 vear
First Class, 17/2023 | MLA. |Cr.No.268/2020 ot/ % L YesRson g framed. ; 4
IPC. fine or both pending.
Ananthapuramu
Prl. Judicial ;
s Magistrate of cc Former | 12.06.2020, Ud}",{sfc'jméf?’ Ip’f?s‘;zr”;";t 01042005 | Charges not S“mA“;"aT d";‘g‘l = ] L vear
First Class, 18/2023 | M.LA. |Cr. No.270/2020 e Ll oL £ ¥ = framed. _ ¥
IPC. fine or both pending.

Ananthapuramu




- Date and . Date of Date of Stayif | Expeelod
Sl . Sitting/ Offence Maximum A . any by time of
" District Name of Court | Case No. Number of filing Framing Present Status 5 =
P Former Alleged Punishment Higher |completion
F.L.R. Charge-sheet Charge :
Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Prl. Judicial s
13 Magistrate of a0 Hortner 12052040, Uﬁfiﬁoéj ?)? Igrp;lsiﬁe:rt 01.04.2023 | Charges not SumAn;O;nSdO‘ggl ° . 1 year
First Class, 19/2023 | ML.A. |Cr.No.272/2020 : rry o framed. : Y
IPC fine or both pending.
Ananthapuramu
U/Sec.171-B,
171-E of LP.C.
and 343k Imprisonment
J.F.C.M., CC Sitting 13.03.2020. Municipal Act, Charges not ;
12, A P -
14 Tadipatri 01/2024 | M.LA. 9472020 1965 and for2yearor | 21.12.2023 Boomed], | RO S g
Fine or Both
Sec.211 of A.P.
Panchayat Raj
Act, 1994.
Ananthapuramu
Imprisonment
J.F.C.M., ce Former 02.04.2019. U/Sec.506 of Charges not :
f 14.02.2 ; =
18 Tadipatri 03/2024 | M.P. 46/2019 LP.C. or 2 year or 02.2023 Thel B LG 1 year
Fine or Both
Imprisonment
J.F.C.M., CC Former 04.01.2021. U/Sec.353, 506 Charges not . )
18 Tadipatri 0472024 | M.P. 01/2021 of LP.C. frayeaon | SLOLAOAL mamied, | DAnmons Fending Lysar
Fine or Both
Spl. J.F.C.M. for . U/Sec.146, 147, | Imprisonment
17 Railway, l/sg(():g 5 I\S;tﬁlig cj 0&?52/2?2’2 174(A) of for 2 yearsor | 30.07.2022 | 27.04.2023 Baurt Eeard . 6 months
Guntakal. s S *|  Railway Act fine or both
. . Imprisonment
Spl. Mobile CcC Former Private U/Sec.138 of
; fi 1.06. 19.01.2021 | F . -
18 CGourt, Karape. 58/2018 MLA. Gomplaint NI Act m." 2 years or 21.06.2016 9.01.20 or Cross of PW1 6 months
fine or both
¥.S.R Kadapa Imprisonment
IAJ.F.CM, GC Sitting 25.05.2018, U/Sec.341 & For fixing of Trial _
1 Proddutur 17/2020 | M.L.A. |Cr. No.206/2018| 188 of IPC. f"rﬁi:l;“éﬁfhor SLIRS0IE | SLU9E020 Schedule & months




sl Sitting/ Hute:and Offence Maximum Hate af Dite of :;aybif E::ﬁf: ::oefd
. District Name of Court | Case No. g Number of 3 filing Framing Present Status A §
No. Former Alleged Punishment Higher |completio
F.L.R. Charge-sheet| Charge .
Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Stay of all further
Sitting proceedings
11.04.2019, U/Sec.323, 324, | Imprisonment granted by
20 Y.S.R Kadapa Kafn:ig]:fr;m 21?2’:020 "l:['.P'a Cr. 506 r/w 34 of for 7 years or 20.10.2020 Chg_raii:§0t Honourable High Stayed
puram. ok d a) | No.100/2019. IPC. fine or both " | court in Crl.P.No.
3219/2022, dt
28.04.2022
U/Sec.143, 147,
168, 800401, Imprisonment For Reply
J.F.C.M., CC Former 14.04.2016, 427 r/w 149 IPC B
21 Alamuru 11/2020 M.P. Cr. No.57/2016. & Sec.3 of for 7 years or 27.10.2018 15.07.2023 Arguments of 1 month
fine or both Accused.
P.D.P.P Act,
1984.
U/Sec.188, 143,
447,427 rfw [mprisonment For Reply
22 HESM., L Former 14.04.2016, |1 1pc & Sec.3 | for 7yearsor | 27.10.2018 | 15.07.2023 | Arguments of : 1 month
Alamuru 12/2020 M.P. Cr. No.58/2016. fPD h A d
East Godavari of P.D.P.P fine or bot ccused.
Act,1984.
23 Ra'\:u?lg}lli;lcd.:dv SO Fommer “t02.2019, L segded, So, I;;lf;lsonmenrt 17.06.2021 CHAvges et For Examination - up to 1 year
. avarl j1/2021 M.P. 616/2019. | 323, 506 of IPC. veas o FEE framed. ' R
am fine or both
L Imprisonment 3 =
IAJ.F.C.M,, CcC Sitting 26.08.2019. U/Sec.353 r/w For fixing of Trial
.05. . .03. . - 6
G Palakol 31/2023 | M.LA 257/2019. 34 of IPC for 2 yearsor | 27.05.2022. | 07.03.2024 Schedule months
fine or both
Imprisonment Far
Spl. Mobile cC Former 05.10.2014, U/Sec.448, 506 Judgment.(NBWs . 15 days time
% Court, Guntur. | 15/2018 | MLA. |Cr.No.792/2014| r/w 34 IPC for7years or | 02043016 | 16.02.2020 | et A1 t0.AS for disposal.
fine or both
were recalled)
Guntur
U/Sec.120-B, peisonment Crl.MPs.
26 Spl. Mobile CcC Former anate? 420, 426, 464, for 7 years ar 05.11.2012 Charges not For framing of Filed and W 6L year
Court, Guntur. 48/2018 M.L.A. Complaint 468, 471 r/w 34 framed. Charges are
fine or both :
of [PC. pending.




Act.

S Date and 5 Date of Date of Stay if E:fpected
Sl ooy Sitting/ Offence Maximum p A any by time of
District Name of Court | Case No. Number of " filing Framing Present Status 2 p
N Former Alleged Punishment Higher |completion
F.LR. Charge-sheet| Charge .
Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Stay of all further
U/Gec. 177, 323, Imprisonment Pgrr(z)a?teetilnllais
I A.J.C.J. Court, M.L.A. 13.07.2011, 506, IPC, and :
27 Tenali. CC 5/2020 (Present) | Cr. No.45/2011 |Sec.125(a) of R.P for 7 years or 31.12.2018 21.10.2020 Honograble High Stayed
P Act. 1951 fine or both Court in Crl.P.No.
— ; ' 497372022, dt
12.07.2022.
_ Imprisonment
AJ.CJ, Sitting 21.12.2018. U/Sec.143, 341, Charges not ;
10, v : - 1
28 Gurazala CC 9/2022 MLA 331/2018. 188 r/w 149, IPC for .6 months or 12.10.2020 framed. Summons Pending year
fine or both
S/s of A3 pending
Stay of all further
: proceedings
Simple
S ; U/Sec.499, 500, . granted by
.C.M.M. I h .
29 TR CLAL, ce Safung Erivate 501, 502 sjweag | POPTEmERt | popeonre | CRSTESSMON | o coble gl | Stewed
Vijayawada. 33/2018 M.L.A. Complaint for 2 years or framed. :
of [PC. fine or both Court in
CRL.R.C.N0.294/2
021 on
28.04.2021.
- U/Sec.447, 353, | Imprisonment
J.F.CM.,, CC Sitting 07.11.2015, Charges not L
30 Kaikaluru. 1472023 M.LA. Cr. No.112/2015 427 r/w 34 of for 2 years or 18.06.2019 Fifiad: For Examination 1 year
IPC. fine or both
Krishna Ulsce: 145, 168, Imprisonment
C.M.M., CC Former 19.12.2019, 341, r/w 149 of For fixing of Trial
31 Vijayawada. | 23/2023 | M.LA. |Cr. No.811/2019] IPC & Sec 32 of | 1oF ¢ monthsor | 13.03.2020 | 02.04.2024 Schedule g Lipees
) fine or both
AP Police Act.
U/Sec.143, 341, Imprisonment
C.M.M., CcC Former 20.01.2020. 353 r/w 149 of Charges not Surety Notices
.09. : ) - 1
=2 Vijayawada. | 24/2023 | M.LA. 5872020 | IPC# Sewag op | 2 Byestacs | 15092021 framed. Pending npie 1yedt
; fine or both
AP Police Act.
U/Sec.143, 145,
sy 188, 153-Ar/w | Imprisonment
IV A.C.M.M., cc Sitting 12.04.2019, , upto 6
33 . 149 IPC & Sec for 5 years or 18.05.2023 15.02.2024 | Crl.Mps. Pending -
Vijayawada. 2772023 M.L.A Cr. No.339/2019 32 of AP Police fine or both months




s1 Sitting/ | Dateand Offence Maximum Pateol’ | Dateof sl Gk or
' District Name of Court | Case No. g Number of filing Framing Present Status .y y z
No. Former Alleged Punishment Higher |completi
F.LR. Charge-sheet| Charge .
Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
U/Sec.143, 145,
s 188, 153-Ar/w | Imprisonment
IVA.CM.M., CcC Sitting 11.04.2019, ; up to 6
34 i 149 IPC & for 5 years or 18.05.2023 15.02.2024 | Crl.Mps. Pending -
Vijayawada. 28/2023 M.L.A Cr. No.342/2019 Sec.32 of AP fine or both months
Police Act.
Hjsiee o8, 149 Imprisonment
IVA.CM.M,, CcC Sitting 24.03.2019, r/w 149 IPC & ; up to 6
05: .02. . . Pend -
e Vieyawsds, | 3070055 | WA |6 Red9ei9000| Seemagnpn |"FOmonthanr | 12052023 [ 1502 202% | CelMps: Pending months
. fine or both
Police Act.
U/Sec.188, 171-
HAFEdoacnaD Imprisonment
IVA.C.M.M., ale Sitting 06.04.2019, of AP Police Act
27.05.2023. 4.01.2024. ts. - 1 th
a6 Vijayawada | 30/2023 | M.LA. 325/2019 B Seean of | a0 menthe or 0 h | Hprdietmcnts mon
5 p fine or both
Krishna Town Nuisance
Act
U/Sec.353, 341, | Imprisonment
AJ.F.C.M. cC Former 28.02.2017. Charges not ;
’ .05. i - 1
37 Nandigattia 36,2023 MLA. 58/2017 143, r/w 149 of | for 2 years or 21.05.2018 I Summons Pending year
IPC. fine or both
U/Sec.188, 143,
290 R/w. 34 of Imprisonment W ;
I A.C.M.M. CcC Former 21.03.2019. For Fixing of Trial
’ . .05. 4 .03.2024. - 1
38 Vijuyawada 05/2024 MLA. 151/2019 I.P.C. and for 6 months or 08.05.2019 27.03.202 setiediile up to 1 year
Sec.32 of the fine or both
Police Act.
s Imprisonment
ITACMM, ce Sitting 20.03.2019. U/Sec.188 R/w. Charges not ’
.05. s Pend - 1
83 Vijayawada | 06/2024 | M.LA. 148/2019 34 of LP.C. fo;;en;?r;tigr Oatn. 2019 e, P omrensFending e




Date of Date of Expected
sl. Name of Split up Date and Offence Maximum filing Stay if any by | time of
No. District P Case No. Main Case No. Number of F.LR. Alleged T Charge- Fé::::jneg Present Status Higher Court |completion

| sheet g of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
CC 5/2018
s)?"l’lI‘EZlug; (The Case against A12 was
Criminal Split up from CC 05/2018
Cases aod Numbered as f2.00.2011, H{Bec. 143, Imprisonment Charges Split up case
; ea 20/2020 on 25.11.2020. |Cr. No.244/2011 | 147, 323, 353, | "2 & . e
40 relating to for 7 years or 01.12.2011 not NBW Pending From
Elected 20/2020 The Accused No.l was of Governorpet | 427, 506, 109 fitie GEBBts fr d ifst AL2 CC 05/2018
M ;s & Jaleel Khan Former M.L.A P.S. rfw 149 of [PC. EEE agains ’
M‘L AS in Main Case, the main
Vi'a. a.lwa-:ia case was disposed on
Hay : 01.02.2022)
CC No.45/2018
(The Case against A19 was
Split up from CC
;‘;I'Tﬁgg} No.45/2018 and
5 Numbered as U/Sec.143,
Criminal 09.06.2015,
C.C.23/2020 on 291, 188 r/w 2 :
Cases Cr. No.168/2015 Imprisonment Charges Split up Case
. e 04.12.2020. The Accused 149 of IPC and .
41 ) relating to 23/2020 Yl Kolwen of Suryaraopet Sec.32 of the for 6 months or | 03.08.2016 not NBW Pending From
krishng Elected : et P.S., Vijayawada ; ; fine or both framed. | against A19. CC 45/2018
Pardhasaradhi, Sitting ; Indian Police
M.Ps. & ; 5 City.
M.L.AS M.L.A, A3: Vangaveeti Act.
Vi : a-Lwaléla Radha Krishna, Former
Jay ’ M.L.A, in Main Case, the
main case was disposed on
08.02.2023)
CC No.20/2018
&pil. Court (The Case against All was
for Trial of ?wl.’,u;c;:'ngf:aidc U/Sec.143,
Criminal N:umbered b 02.03.2017, 341,188 r/w
Ca.ses ce €.C.04/2022 on Cr. No.46/2017 149 of IPC, Imprisonment Charges NEW pending .
42 relating to 4/2022 | 23.08.2022. The Accused of Kothapet P.S., | and Sec.32 of |for 6 months or | 27.02.2018 not asainst All Split up from
Elected . . ; East Godavari the Indian fine or both framed. g ’ CC 20/2018.
No.1 was Chirla RE i
M.Ps. & . s , District. Police Act,
Jaggireddy, Sitting M.L.A in
M.L.As., : : 1861.
Vijayasiada Main Case, the main case
' was disposed on
22.08.2022)




s1 Name of | Split Date and Off axi Mg, | Date ot Stay if any b ey
' ame o plit up p ate an ence Maximum filin, tay if any by time of
No. FHmEEES Court Case No. L Number of F.L.LR. Alleged Punishment Chargge- Fé:‘ming Fresent Status Higher Court | completior
sheet ArEe of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
CC No.27/2018
(The Case against A:28 and
A:33 was Split up from CC
Spl. Court No.27/2018 and
for Trial of Numbered as C.C.1/2023
Criminal on 12.01.2023. The 29.08.2015,
Cases cc Accused No.1 Kolusu Cr. No.473/2015 | U/Sec.341, Imprisonment Charges | NBWs pending Splitup Fom
43 relating to 01/2023 Pardhasaradhi, Sitting of Krishnalanka | 188,290 r/w |for 6 months or | 29.09.2016 not against A28 and CC 27/2018
Elected M.L.A, A2: Kodali P.S., Vijayawada 34 of IPC. fine or both framed. A33 :
M.Ps. & Venkateswara Rao, Sitting City.
M.L.As., M.L.A., and A3: Vangaveeti
Vijayawada. Radha Krishna, Former
M.L.A. in Main Case, the
main case was disposed on
18.03.2024)
Krishna
CC No.69/2018
(The Case against A:48 and
Spl. Court A51 was Split up from CC
for Trial of No0.69/2018 and
Criminal Numbered as C.C.4/2023 12.10.2015,
Cases cc on 22.02.2023. Al: Cr. No.88/2015 U/Sec.143, Imprisonment Charges Summons of Split up from
44 relating to 04/2023 Gottipati Ravi Kumar, A2: | of Medarametla | 341, 188 r/w |for 6 months or | 02.01.2016 not A48 and AS1 CC 69/2018
Elected Kakani Govardhana Reddy | P.S., Prakasam 149 of IPC. fine or both framed. are pending. .
M.Ps. & and A3: Poluboina Anil District.
M.L.As., Kumar Yadav, Sitting
Vijayawada. M.L.As. in Main Case, the

main case is Pending for
Arguments.)




for Arguments.)

. X ] Soi a . Masim Date of Date of . o Expected
sl ame o plit up 3 Date an Offence um filin : Stay if any by | time of
No. District Court Case No. Main Case No. Number of F.I.R. Alleged Punishment Chargge- Fcr:;mmg Present Status Higher Court | completion
1 sheet S of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
CC No.10/2019
Spl. Coutr (TheSClaiie agatl‘jnst A7 was
for Trial of pEL up from CC U/Sec.9(2) of
S No.10/2019 and
Criminal APG Act and
Cases Nixiuboced &5 120028kl Sec.11 of Imprisonment Charges ;
45 Falatig £ cC C.C.06/2023 on Cr. No.46/2011 Cruelty for 3 months or | 31.10.2011 Wnk NBW pending Split up from
06/2023 | 14.03.2023. The Accused |of Eluru III Town : 4 e against A7. CC 10/2019.
Elected . X . against Birds | . fine or both framed.
No.8 is Chintamaneni P.S. :
M.Ps. & Lo and Animals
M.L.As. Prabhe_lkara Rao, Sitting X
3 % M.L.A in Main Case, the
Vijayawada. . ;
main case was disposed on
17.08.2023)
CC No.11/2020
Spl. Court (The Case against A:91 was
for Trial of Split up from CC
Criminal No.11/2020 and 14.04.2016, U/Sec.188,
] Cases Numbered as Cr. No.57/2016 | 143, 147, 353, | Imprisonment Charges :
46 lsitna relating to 10?2(:023 C.C.10/2023 on of Alamuru P.S., | 451 r/w 149 for 2 years or 27.10.2018 not i;?}iﬁiﬁﬁé Scpéltllll?;{r);rg
Elected 15.05.2023. The Accused East Godavari |IPC & Sec.3 of fine or both framed. " ’
M.Ps. & No.1 is G.V.Harsha Kumar, District. P.D.P.P Act.
M.L.As., Former M.P. in Main Case,
Vijayawada. the main case is pending
for Arguments.)
CC No.12/2020
Spl. Court (The Case against A:91 was
for Trial of Split up from CC
Criminal No.12/2020 and 14.04.2016, U/Sec.188,
Cases cc Numbered as Cr. No.58/2016 | 143, 147, 353, | Imprisonment Charges Summons of Split up from
47 relating to 11/2023 C.C.11/2023 on of Alamuru P.S., | 451 r/w 149 for 2 years or 27.10.2018 not A91 petiding CC 12/2020
Elected 15.05.2023. The Accused East Godavari | IPC & Sec.3 of fine or both framed. d '
M.Ps. & No.1 is G.V.Harsha Kumar, District. P.D.P.P Act.
M.L.As., Former M.P. in Main Case,
Vijayawada. the main case is pending




Date of Date of Expected
Sl Name of Split up Date and Offence Maximum filing Stay if any by | time of
No. District Court Case No. Mt B Number of F.I.R. Alleged Punishment Charge- Framing | Eroseut Btatus Higher Court |completior
Charge
sheet of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
CC 9/2020
?OI:_ILFEZ;J;; (Case against A7 is Split
Criminal up from CC 9/2020 and
Cases Numbered as CC 12/2028 | g 5 5018, | U/Sec.188, | Imprisonment Charges .
) cC on 15.05.2023. The For Appearance | Split up from
48 relating to Cr. No.37/2018 [143 r/w 149 of |for 6 months or | 27.03.2019 not
12/2023 | Accused No.1 was Geddam . of A7. CC 9/2020.
Elected " of Kadiyam P.S. IPC. fine or both framed.
M.Ps. & Vijaya Harsha Kumar,
M lL P.&s Former M.P. in Main Case,
Vi'a- a.Lwalc’:la the main case was
Jay . disposed on 25.07.2023)
CC 2/2019
221,'1,52112} (Case against A3 is Split
Ciial up from CC 02/2019 and
C;l::s Humbered.as £5 16/3040 Imprisonment Charges
; cC on 16.05.2023. The ; . U/Sec.500 of NBW pending | Split up from
49| krishpa | TEEHRE® | ya000m | Accused No.2 was Former |FrivALS Complaint IPC fondgeamnon | 12.02.800% | ok against A3. | CC 2/2019.
Elected : fine or both framed.
M.Ps. & M.P by name Nimmala
M .L A.s Kristappa, The main case
Vi'a. e;.wa-t’:la was pending for Cross of
vay : P.W.1)
CC No.20/2022
(The Case against A4 was
Spl. Court %
fo];' Trial of Split up from CC
Grilinal N‘;:::bzegf: ::d 01.05.2020, | U/Sec.143,
Ca‘ses ce C.C.25/2023 on Cr. No.353/2020 | 188, 269 r/w | Imprisonment Charges SUHGHS Split up from
50 relating to of Machavaram 149 IPC and |for 6 months or | 14.09.2020 not . -
25/2023 | 21.07.2023. The Accused " Pending CC 20/2022.
Elected P.S., Vijayawada | Sec.51(B) of fine or both framed.
No.1 Bonda Uma ;
M.Ps. & City. DM Act.
M.LAS Maheswara Rao, Former
Vija-ye.xwalciia M.L.A in Main Case, the

main case was disposed on
16.02.2024)




T Date and ; Date of Date of Stay if Erfpected
SL o Sitting/ Offence Maximum § : any by time of
District Name of Court | Case No. Number of . filing Framing Present Status . .
N~ Former Alleged Punishment Higher |[completion
F.L.R. Charge-sheet| Charge .
Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
U/Sec.143, 147,
148, 302 r/w
Prl. District & o 15.03.2014 149 of LP.C. and Death or For Judgment and
51 Kurnool Sessions Judge, |SC 1/2021 e : Sec.120(B) of Imprisonment 05.09.2014 14.07.2023 Crl.MPs. are - 1 month
M.L.A. Cr. No.119/2014 ; :
Kurnool. [PC and for life and fine pending.
Sec.25(1-B)(b) of
Arms Act.
IAJF.CM., Cce Former Private My Saeziad,438; |, Suprsonment Charges not NBW Pending
52 Nell 4972018 M.P C g 506 r/w 34 of for 7 years or 18.03.2014 P d - -
ellore. P omplain IPC. fine or both ramed. agains ;
<o : Imprisonment
IVAJF.CM., cc Sitting Private .
53 Nellore. 24/2020 MLA, il U/Sec.500 I.P.C. fo}r 2 years or 26.11.2019 31.08.2023 For Trial - up to 1 year
fine or both
Sri Potti
Sriramulu Nellore Stay of all further
proceedings
v U/Sec.171-C, Imprisonment granted by
54 A"J['(F‘C;M" HCQCOQQ Sl\ldttini 2350[32'(2)%9' 188 r/w 34 of | for 6 monthsor | 22.05.2020. Ch;’afziémt Honourable High | Stayed
e / = : IPC fine or both " | Court in Crl.P.No.
1258/2023, dt
16.02.2023
T U/Sec.143, 341, | Imprisonment
A.J.C.J. Court, cE Sitting 12.10.2015,
55 Addanki. 69/2018 MLAs. | Cr. No.88/2015 188 r/w 149 of | for 6 months or 02.01.2016 27.09.2023 For Arguments. - 1 month
IPC. fine or both
U/Sec.120(B),
41, 4
Prakasam r/lvjsl’lg IIP’C 2.151d Imprisonment Figh Eoure Sty
AJF.CM., Sitting 01.07.2014, Charges not pending in
a8 giddatuic, |0 2N wra e No1s2/a01e| PeSt 9 FDER | for Tycameor | 28.10.2016 framed. |CrLR.C.No.307/20| St&ved
Act and Sec.7(1) fine or both
21, dt: 29.04.2021.
of Crl. Law
Amendment Act.
57 II A.C.M.M., cC Former 30'02;2019’ U/Sec.188, i_gfgiigggi:n;r 97.07.2019 Charges not Service of ) e T wear
Visakhapatnam. | 10/2021 | M.LA. : 171(H) of IPC. ke framed. |Summons Pending. B 3
: No.118/2019. fine or both
Visakhapatnam TTT—
1 men
IV A.C.M.M. Sitting 25.05.2019. U/Sec.294-B, For Further
? for 2 07.09.2019. | 02.12.20169. - 1 th
55 Visakhapatnam. |°C ©/%0%2| MLaA. 158/2019. | 504, 188 of IPC. | ' “YeErS OF Arguments. mon




. Date and g Date of Date of Stay if Exfpected
SL o Sitting/ Offence Maximum i Y any by time of
District Name of Court | Case No. Number of . filing Framing Present Status .
No. Former Alleged Punishment Higher |completi
F.L.R. Charge-sheet| Charge S
Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
U/Sec.171-H, Imprisonment
59 . C.M.M., CC 8/2022 Former 29.03.2019. 341,188 r/w 34, | for 6 months or 25.06.2019. EHALEESOL For Examination - up to 1 year
Visakhapatnam M.L.A. 115/2019. framed.
IPC fine or both
U/Sec.342, 506, | Imprisonment
J.F.C.M. ccC Former 24.08.2017
: : .08. . .02. ; f PW.3 h
60 Chintapalli 32/2023 MLA. 33/2017. 109, 114 r/w 34 | for 7 years or 31.08.2018 15.02.2020. | For Cross o 6 months
IPC, fine or both
1) 11.12.2015,
Cr. No.70/2015
of Chintapalli
e U/Sec.505(1)(V) 1 i t
Visakh itti 2) 11.12.2015, y » | fmprisonmen
il e S BOM.. e Sittng |2 50611, 124-Aof | for 7 yearsor | 04.03.2022 | 18.12.2023 | JorSec313 - 1 month
Chintapalli 33/2023 M.LA |[Cr. PC G twsih Examination.
No.210/2015 of : mne or bo
Paderu P.S.
3) 11.12.2015,
Cr.
Alade: Imprisonment
Metropolitan ce Former 04.04.2009, U/Sec.171-E For Sec.313
od Magistrate’s 35/2023 M.L.A. |Cr. No.133/2009| r/w 511 of IPC. up tn.one year, al05:2008 02,0202 Examination. 2Eentis
. or fine or both
Court, Anakapalli.
Stay of all further
U/Sec.143, 145, proceedings
341, r/w 149 of . granted by
. AJFCM,, ge Sitting =00F30EE  |1pe cneraeagy | [PpReonmen Charges not | Honourable High
63 Vizianagaram o Cr. for 2 years or 29.08.2016 ; Stayed -
Vizianagaram. 29/2018 M.L.As. No.241/2014 of A.P. Town i both framed. Court in
o " | Nuisance Act, e or bo CRL.P.N0.396/201
1889. 9 on 01.10.2020.
. Imprisonment
; ITAJF.CM,, CcC Sitting 25.07.2018. U/Sec.323, 504, Charges not ;
.01. 4 - 1
64 West Godavari Elura 07/2024 MLA 1962018 506 of LP.C. for 2 year or 28.01.2022 Framed. Summons Pending year

Fine or Both




STAGE OF THE CASES PENDING AGAINST M.Ps./ M.L.As. AS ON 02.04.2024

B STAGE OF PROCEEDINGS
::;. Nalr;lif?.t‘:-:ct:l ° C:;fn-iz Summ| Appearance Furnishi_ng Exal.ni- ]lztiai(i:tl;z;ie Charges | Trial | Arguments NBWs/ Stay s(;=1~cl?(1‘.!3 Judg | Totul
ance | ©MS of Accused | of Sureties | nation Pending Bws Bl ment
1 |Guntur - 1 - - - - 1 - - - 1 - 1 4
2 |Krishna - 6 1 1 1 - - 5 1 6 1 - - 22
3 |Vizianagaram - - - - % - - - - - 1 - - 1
4 |Ananthapuramu - 9 - - - - - 3 - - 4 - 1 17
5 [Nellore - - - - - - - 1 - 1 1 - - 3
6 |Kadapa - - - - - - - 2 - - 1 - - 3
7 |Prakasam - - = = - # - 1 - 1 ~ - 2
8 |East Godavari - - - - 1 - - 1 2 - - - - 4
9 [|Visakhapatnam - 1 - - 1 - - 1 1 - - 2 - 6
10 [Kurnool - - - - - - - - - - - 1 1
11 |West Godavari - 1 - - - . . . = . . g - 1
TOTAL - 18 1 1 3 - 1 13 5 7 10 2 3 64







